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115.2007 	The claim of the applicant that he w 1of. 

	

O/- 	 had filed earlier O.A. 142/04. By order 
' 	 dated 1.8.06 this Tribunal directed the 

respondents to consider the 'clmm of the 
Y 

,z4 	. applicant to the post of Vice Principal. He 
V 

y. 1 

	

L e rdr 	 -. . 	has already retired from service smce 
.   

31. 10.06. In August 2006 he was 

promoted as Vice Principal as per 

difection of this Tribunal. Now his 
L 	tQ 	 rievance is that after his retirement also 
L9-'i4 	 his promotion to the post of Principal 

could have been considered on notional 

L 

basis. He has also filed representation to 

that effect. The respondents has given 

reply to the same, wherein it is stated that 

he has not worked as ViceJ2rinthuaLlbral 

least one year and therefore his case could 

not be considered. The averment of the 

applicant and his counsel is that he 

should have been promoted much earlier 

I 
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at least notionallv considering his service for 3 years 

44 

as Vice Principal as officiating basis. dents 
- 	Larned counsel for the reo wanted 

to take instruction. 
Post the matter on 27.6.07 for 

admission. 

CrsV 
ej 

4 

_w 

27.6.2007 None for the Respondents. Let the 

case be posted after three weeks. 

Respondents are at liberty to file reply 

statement, if any. 

Post on 6.7.2Q07. 

am 

Vice-Ch'thrman 

-bk 1cj 	
/bb/ 

17.7.2007 

br 
/bb/ 

J 2- ;* ,,L9-9-' 	3.8.2007 
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Issue notice to theRespondents. Post 

the case on 3.8.2007. 

I. . 

Vice-Chairman 
I, 

Post on 27.8.2007. 

Vice-Chairman 

Y2e17 
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27.8.07. 	Counsel for the rspoudents 
has some personal difficulty and he prays 
for adjournment to ifie written s1tement; 
Let it be done. Post the matter qn29.O7 

Vice-Chairman 

Ms.TanushEee Das, Advocate, on behalf of 

the applicant and Mr. M.K.Mazumdar, 
learned Standing Counsel for the Kendriya 

Vidyalaya Sangathan are present. No reply 
has been field in this case as yet However, 
one more chance is granted to the 
Respondents to put up their reply/Written 
Statement. 

Call this matter on 17th November, 
expecting reply from afl.the respondents. 

Send copies of this order to the 

Respondent in the address given in the 
Original Application. 

Call this matter on 7.11.07. 

'T .cj. (Khus3ram) 
Member(A) 

Manoranjan Mihanty 
(Vice- Chairman 
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None appears for the Applicant. On 

	

reauest. 	Mr.M.K.Mazumdar. 	learned 

	

I . 	 .. 

Standing counsel for the KVS is granted 

further three weeks time to file reply 

statement 

Call the mOtter on 29.11.2007. 

/ 

Member (A) 
/bbl 
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29.11.2007 	Mr.M.K.Mazumdar, learned' Standing 

counsel for the KVS has filed vakalatnama 

and a copy of the authorization letter from 

the Department He has also filed written 

statement in the Court today after serving 

a copy on Ws.M.chosh, learned counsel 

for the Applicant. Learned counsel for the 

Applicant requests for three weeks time to 

file rejoinder. Prayer is allowed. 

Call this matter on 18.12.2007 for 

filing of rejoinder. 

/ 
Khushiram), 

Member (A) 
1bb/ 

18.12.07 	None appears for The applicant nor 

the applicant is present. None appears for 

he Respondents also. It appears that 

Respondents have filed a wriften statment 

in this case without serving a copy thereon 

on the applicant's side. 

Call this 'matter on 17.01.2008 

consideration of this case for admission. 

The Respondents should supply a copy of 

the written statement +oy the 

applicant/counsel for the applicant well 

before 17.01.2007; failng' which the case 

shall proceed ex-parte by igrtorihg the'• 

written statement, which has been filed by 

the Respondents without serving a copy 

thereof on the applicant. 
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18. 12.0' 	
Send copies of this order to the Applicant 

and to the Respondents in the address 

given in the Original Application. 
S.ro 

In this case, written statement has 

already been filed. 	A copy of the written 

statement has already been served on the 

Advocate appearing for the Applicant; who is 

absent today. Mr.M.K.Mazumdar, learned 

Standing counsel for the KVS is present. 

Subject to legal pleas to be examined at 

the final hearing,,this case is , tt and set 

for hearing to 15.02.2008. 

Rejoinder, if any, may be filed by the 

Applicant by 8th  of February, 2008. 

Call this matter on 15.02.2008 for hearing. 

Send copies of this order to the Applicant 

and all the Respondents in the addresses given 

in the O.A. 

crrk'- oft' / 712-/ 0r7- 
ev kv /e/ 4  
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17.01.2008 

(M. R. Mohantv) 
Vice-Chairman 

10 

(M. R.Mohanty) 
Member (A) 
	

Vice-Chairman 
/bb/ 

15.02.2008 
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On the prayer of Mr M.K.Mazumdar, 

learned counsel for the Respondents the 

case is adjourned to 26.03.2008. 

(Kh shirarn) 	 (M.R.Mohanty) 
Member(A) 	 Vice-Chainnan 
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Call this matter on 16.05.2008 
for heariig. 

I'. Mohauaty) 
Vice-Cha,jrmn 

Ae 

hn 
• 	p." 	16.05.2009 	None' appears for the Applicant nor 

the Applicant is present:. However, Mr M.K. 
Mazumder, learned Couñsél appearing for 

- 	- 	K; Is 'resen' In grder, t give one more k&o 	 - 	- 	.- - 

	

• - 	- 	tniinre w we RppIlcant, caJi this matter on 
- 	- 30.06.2008. 	 - 

5-. 

Send -,copies of t!1is drdet to the 
Aplicant in the addressgiveniheo. 
o that he can coneready for hearing on 

	

#' 	
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the ntdate. 

. 	 •. .. 	

' S 	 - 

Member (A) 	Vice-Chairman nkm - 	r-- 

c,r & cft? 	3O.O62Oo8 	Cll this rntter or 04,07:2008 for 
hearing. 

..,, 	 • -. 	' 	• 	
' j-t 	./f4--. 	
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cvvJ( f,v5j 	 (M.R. Mohanty) - 	
Vice-Chairman Laø . iv,v 6 	nkm 

LZ 
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None appears for the Applicant nor 

the Applicant is present. None also 

present on behalf of the Kendnya 

Vidyalaya Sangathan. On 16.05.2008 

also none appeared for the Applicant. 

In the aforesaid premises this O.A is 

dismissed for default. 

Send copy of this order to the 

Applicant in the address given in the 

verification page and to the 

respondents in the address given in the 
O.A. 

• 
(kC.anda) 	(M.R.M'öli'anty) 
Member(A) 	 Vice-Chairman 
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10.09.2008 view of the order passed in 

M.P.No. 102 of 2008 ai1oving the sae, the 

O.A.No. 115 of 2007 is restored to file. 

Oall this matter on 07.11.2008 for 

beaiing. 

i / 
, .5, 
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(M. H. Mohantv) 
Vice-Cli8irman" 
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On the request of Mr.A.K.Roy, learned 

counsel appearing for the Applicant, call this 

matte on 08.12.2008. - 

(S.N.Shukla) 	 (M.R.Moharity) 
Member (A) 	 Vice-Chairman 

08.12.2008 	Ms.T. Das, Advocate, is present on 

behalf of Mr.A.K.Roy, learned counsel for 
the Applicant. Mr. M.K. Majumdar, 

learned counsel for the KVS is prsnt. 

Call this matter on 19.01. 009. 

(S.N. hukia) 
Member(A) 
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O.A. 115/2007 
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20 .02.2009 	None appears for the 
Applicant. However, Mr. N.K. Mazunidar, 

learned 	counsel 	for 	the 

K.V.S./Respondents is present. 
Call this matter on 23.03.2009. 

Aty) 
Vice- Chairman 

pb 

23.03.2009 	For the reasons recorded separately1 this 

O.A. stands dismissed. 

(ghira 

	

&Gaur) 
Member (A) 	 Member (J 
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	 /bb/ 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.115 of 2007 

DATE OF DECISION: 23.03.2009 
- 

S1iri@autam Gin 
.....................................................................................'Applicant/s. 

Mr.A.K.Roy 
...........................................................................Advocate for the 

Applicant/s. 

- Versus - 
U.O.I. & Ors 

................................................................Respondent/s  

Mr.M.K.Mazumdar, Standing counsel for K.V.S. 
.............................................................Advocate for the 

Respondents 

CORAM 

THE HO'BLE MR.A.K.GAUR, JUDICIAL MEMBER 
THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether Reporters of local newspapers may be allowed to 
see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

Yes/No 

Yes/No 

Yes/No 

Judgment delivered by 	 Judicial Member 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.115 of 2007 

Date of Order : This, the 23rd day of March, 2009. 

THE HON'BLE MR. A.K.GAUR, JUDICIAL MEMBER 

THE HON'BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER 

Shri Gautam Girl 
Principal, Grade II (since retired) 
Kendriya Vidyalctya 
Gulmarg (Jammu and Kashmir). 

Applicant. 
Advocates for the Applicant: Mr.A.K.Roy & Mr.J.P.Das. 

- Versus - 

Union of India 
represented through the 
Secretary, Ministry of Human 
Resources Development 
Shastri Bhawan 
New Delhi- 110001. 

Kendriya Vidyalaya Sangathan 
represented by the Commissioner 
18- Institutional Area 
Shaheed Jit Marg 
New Delhi- 110016. 

Dy. Commissioner (Admn) 
Kendriya Vidyalaya Sangathan 
18- Institutional Area 
Shaheed Jit Marg 
New Delhi- 110016. 

Respondents 

Advocates for the Respondents: 	Mr.M.K.Mazumdar; standing counsel KVS 

0 R D E R (CRAL) 

A.K.GAUR. MEMBER (J): 

We have heard Mr.A.K.Roy, learned counsel for the Applicant 

and Mr.M.K.Mazumdar, learned Standing counsel for the Kendriya Vidyalaya 

Sangathan. 

S 
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It is seen from the records that the Applicant has earlier filed O.A. 

No.142/2004. In the said O.A. it was claimed by the Applicant that he is a 

post graduate teacher working in Kendriya Vidyayala, Manipur. He fulfills all 

the terms and conditions for promotion to the post of Vice-Principal as per 

- 

	

	amended rules for recruitment of Vice-Principal. The Applicant filed the said 

O.A. seeking relief in the following manner:- 

"It is, therefore, prayed that Your Lordship would be 
pleased to admit this application, call for the entire 
records of the case, ask the respondents to show cause as 
to why the impugned order dated 3.3.2004 (Annexure-VIl) 
so far ,  as it related to promoting the post graduate 
Teachers junior to the applicant to the post of Vice-
Principal superceding the claim of the applicant should 
not be set aside and as to why a direction should not be 
issued to promote the applicant to the post of Vice-
Principal and after perusing the cause shown, if any, and 
hearing the parties set aside the impugned order as 
prayed for and direct that the applicant be promoted to 
the post of Vice-Principal from the date his juniors were so 
promoted and or pass such order/orders as Your Lordships 
may deem fit and proper." 

The said O.A. was finally disposed of by this Tribunal vide order 

dated 01.08.2006. The operative portion of the order passed by this Tribunal in 

paragraph 4is reproduced herein below:- 

"4. We are of the considered view that the reason of 
censure to be considered for declaring the applicant as 
unfit is illegal and for that reason denying of promotion to 
the applicant is not justified and therefore, we set aside 
the finding of the Committee that the applicant is unfit 
and declare that the applicant is entitled to be promoted 
as Vice Principal. However, since he has not actually taken 
charge as Vice-Principal and discharging the duties of the 
Vice Principal till now he will be entitled for the notional 
benefit. In the facts and circumstances he is entitled to get 
promotion as Vice Principal from the date the other 
candidates are promoted (notionally). We also direct the 
respondents to promote the applicant as Vice Principal 
forthwith since he is retiring in the month of October 2006." 

V 
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According to the Applicant, in pursuance of the directions of this 

Tribunal, the Respondents vide their order dated 28.08.2006 promoted the 

Applicant as Vice-Principal w.e.f. 25.06.2004 but they did not give promotion 

to the Applicant w.e.f. 03.03.2004, the date on which his juniors were 

promoted. The grievance of the Applicant is that in the meantime the 

persons who were promoted to the post of Vice-Principal during the year 

2003-2004 got another promotion to the post of Principal during the year 

2004-2005. Had the authorities duly considered his case in due time he must 

have been promoted to the post of Principal during the year 2004-2005. But 

the Respondents promoted the Applicant to the post of Vice-Principal vide 

their order dated 28.08.2006. Being aggrieved, the Applicant preferred one 

representation dated 01.12.2006 staking his claim for promotion as Principal. It 

is also alleged by the Applicant that after the said representation dated 

01.12.2006 the Deputy Commissioner vide letter dated 21.12.2006 informed 

that as the Applicant did not work as Vice-Principal for at least one year, he 

was not eligible to be considered for promotion as Principal. 

Denying the pleas taken by the Applicant in O.A. the 

Respondents have filed a detailed reply and submitted that the promotion in 

Kendriya Vidyalaya Sangathan is regulated in terms of KVS (Appointment, 

Promotion and Senio(ty) etc. Rules, 1971. Guwahafi Bench of the Tribunal has 

already passed the order dated 01.08.2006, in pursuance of which, the 

Applicant has been promoted as Vice-Principal. However, since the 

Applicant has not actually taken charge as Vice-Principal and discharged 

the duties of Vice-Principal till now, he will be entitled to notional benefits. The 

Applicant has actually not functioned on the post of Vice-Principal. The 

Applicant joined as Vice-Principal on promotion on 04.09.2006. As per 

Recruitment Rules 30.1/3% post of Principal are filled by promotion on the 
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principle of merit with due regard to seniority from amongst Vice-

Principal/Principal Grade-Il who have rendered a minimum of five years in 

Kendriya Vidyalayas of which at least one year should be in the grade of 

Vice-Principal. Since the Applicant had not worked as Vice-Principal for at 

least one year, he was not eligible to be considered for promotion as 

Principal. 

Having given our anxious thoughts to the pleas advanced by the 

parties' counsel we are of the view that since the Applicant has not worked 

as Vice-Principal for at least one year, he is not eligible for promotion as 

Principal. We have also considered the question raised by the Applicant that 

many juniors who had less than one year experience as Vice-Principal were 

considered for promotion as Principal, but there is not an iota of evidence to 

show that any regular Vice-Principal/Principal Grade-Il having less than one 

year experience were considered for promotion as Principal. In Our 

considered view, the Applicant has utterly failed to make out a case 

warranting interference of this Tribunal. 

The O.A. is accordingly, dismissed. No costs. 

(KHUSHIRAM) 	 (A. .GAUR) 
ADMNISTRAIIVE MEMBER 	 JUDICIAL MEMBER 

/BB/ 

1~ 1 	 I 	I 	- 	add 
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IN THE CEN 'RAL ADMINISTRATWE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 
(An application under Section 19 of the Administrative Tribunal Act' 1985) 

ii 

	

O.A.No. 	/ 	/2007 

Shri Gautam Gin ......Applicant 

- Versus - 

Umon of India .....Respondents 

LIST OF DATES 
Date Particulars Para Annex Pat!e 

22/10/1982 Appointed as Post 	Graduate Teacher (PGT 
- 4(i) 2 Geography) on regular basis.  

April 1993 to Worked as Principal for 2 (Two) years on deputation 4x " / 5-6 November 1994. at K.V. Karimganj. t 

The applicant's name was forwarded to the Assistant 

10/12/2002 Commissioner K.V.S. Silchar by the Principal for 
promotion to the post of Vice - Prmcipal vide Letter 
No.F-2-1/KVJ/2002-2003/712  
The respondents promoted 95(Ninety Five) PGT's as 

03/03/2004 Vice - Principal vide Order No.F.7-8/2004—KVS 4(ü) 2-3 
(Estt - I).  
Consideration 	for 	promotion 	of the 	applicant's 

During the year juniors up to all India Seniority 2700 to the post of 4(fi\ 3 2004 - 2005 Vice 	- 	Principal 	and 	number 	of juniors 	was ' 	' 
promoted.  
Order passed by this Hon'ble Tribunal in O.A. No. 

0 1/08/2006 142/2004 	which 	entitled 	the 	applicant 	to 	get 4(iv) A 3 promotion as Vice - Principal on the date the other 
candidates are promoted.  
The respondents promoted him as Vice - Principal 

28/08/2006 with effect from 25/06/2004 on notional basis and 
. 	. '- 	- -_. 	 . 	. 4(v) B 3-4 posted m Kendriya vidyalaya, Gulmarg as Prmcipal 

Grade — Il.  
04/09/2006 to Worked as Principal Gr.1I at K.V. Gulmarg for 5-6 31/10/2006 2(Two) months.  

During the year 32(Ihirty Two) Vice - Principals were promoted to vi' 4 
" 	/ 

4 2005 - 2006 the post of principal who are junior to the applicant. 
Representation stating in details about his claim and 

01/12/2006 how he has been deprived from time to time in spite 4(vü) C 4 
of his eligibility and seniority position.  
Vide Letter No. F.19-21 1(13)/2004—KVS(RPS), the 

21/12/2006 Dy. Commissioner (Admn) informed him that he was D 4-5 not eligible for promotion as Prmcipal as he did not 
work as Vice - principal for at least 1(One) year.  
Representation against the letter dated 21/12/2006 4(ix) 

22/02/2007 stating that the said letter has been issued with E 5 malafide intention ignoring the order of this Hon'ble 
Tribunal.  

2 	.R 
Contd............. 

/ 
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I N EjR4L ADMINISTRATIVE TRIBUNAL 

OUWA}IATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunal Act' 1985) 

O.A. No. 1 1 . 	 /2007 

Shri Gautarn Gin.  ...... Applicant 

- Versus - 

- 	 Union of India 	......Respondents 

INDEX 

SL No. 	 Particulars 	 Page - 

1. Application 	 1 - 8 

Verification 	 9 

 Annexure—A 	 10-13 

 Annexure—B 	 F4 
 Annexure - C 

 Annexure—D 

 Annexure — E 

Contd............. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunal Act' 1985) 

Original Application No.1/20O7 

- BETWEEN - 

Shri Gautam Gin, 

Principal, Grade II (Since Retired), 

Kendriya Vidyalaya, 

Guhnarg (Jammu and Kashmir) 

Applicant 

- Versus - 

Union of lildia teptësented through the 

	

Secretary, 	Ministiy 	of 	Huifl.n 

Resources [ievelalent, 

Shastni Bharah STeW belhi - ii ood 1. 

Kendriya 	Vidiiáya 	Sangathn, 

represented by the commissioner, 

18 - Intiftthonal Area, 
ShaheedJit Marg, New Delhi - 1 iooik. 

Dy. Conilnissioner (Admn), 

Kendriya Vidalaya Sangathan, 

18 - Institutional Area, 

Shaheed Jit Marg, New Delhi - 110016. 

Respondents 

Contd............. 
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1. PARTICULARS 	OF 	ORDERS 	AGAINST 	WHICH 	THIS 

APPLICATION IS MADE: - 

That this application is made against - 

 Letter 	under 	No. 	F.19-21 1(13)/2004—KVS(RPS) 	dated 	21/12/2006 

(ANNEXURE - D) through which the authority refused to promote 

notionally to the post of Principal. 

 Non-giving the notional promotion to the post of Vice - Principal with 

effect from 03/03/2004 as per the direction of this Hon'ble Tribunal. 

TRIBUNAL: JURISDICTION OF THE 2. - 

The applicant declares that the subject - matter of this application is 

within the jurisdiction of this Tribunal. 

• 
LIMITATION: - 

That the applicant also declares that this application is filed within the 

time limit as prescribed under Section 21 of the Administrative Tribunal Act' 

1985. 

4. FACTS OF THE CASE: - 

 That the applicant was initially appointed as Post - Graduate Teacher 

(PGT - Geography) on regular basis on 22/10/1982 and subsequently 

appointed as Vice -. Principal vide Order No. F.7-8/2004—KVS(Estt - I) 

dated 28/08/2006 with effect from 25/06/2004 on notional basis and 

posted in Kendriya Vidyalaya, Guimarg as Principal Grade - II where 

from he retired on 31/10/2006. During this period that is, when he was 

Post - Graduate Teacher, he worked as Principal on deputation for one 

H and half years-April 1993 - November 1994,, 	and also In-Charge Principal 

for different spell which is counted for more than two years. 

 That in the year 2002, when the applicant %lfs working as PCIT at 

Kendriya Vidalaya, Silchar, the respondent initiated 	rocess of selection 

for promotion to the post of Vice - Principal during the period 2003 - 

2004 and reqiested to furnish fill particulars of PGT's 4P to all India 

Seniority No. ,  2500 in the proforma attached. Seniority No. of the 

Contd............. 



applicant at that time was 2292. As the applicant fulfilled all the 
requirements for promotion to the post of Vice - Principal and his Serial 
No.2292, his name was forwarded by the Principal vide Letter No. F-2-

1/KVS/2002-2003/712 dated 10/12/2002 to the Assistant CGmmissioner, 

Kendriya Vidalaya Sangathan, Siichar for onward transmission. But the 
applicant was not promoted to the post of Vice - Principal although the 

persons up to the Seniority No.2497 were promoted. Though applicant's 

seniority was 2292 and he was fully eligible for promotion, he was 

illegally deprived from promotion whereas his juniors were promoted 
during the year 2003 - 2004. The respondents vide Order No. F.7-8/2004-
KVS(Estt - 1) dated 03/03/2004 promoted as many as 95(Ninety Five) 

PGT's as Vice - Principal. 

That thereafter again for the year 2004 - 2005, his juniors up to all India 

Seniority 2700 were considered for promotion to the post of Vice - 

Principal and a number of juniors were promoted. But applicant was not 
considered very illegally and without following statutory provisions of 

law. 

That being aggrieved, the applicant approached this Hon'ble Tribunal by 
filing Original Application No. 142 of 2004 and this Hon'ble Tribunal, 

after hearing both the sides, disposed of the same by an order dated 
0 1/08/2006 with observation that the applicant is entitled to get promotion 

as Vive - Principal on the date the other candidates are promoted 
(notionally) and thereby directed the respondents to promote the applicant 

as Vice - Principal forthwith. 
Copy of the order dated 0 1/08/2006 passed 

by this Hon'bie Tribunal is annexed 

• 	 herewith as ANNEXURE - A. 

That the applicant states that after the order of this Hon'ble Tribunal, the 

respondents vide their order dated 28/08/2006 promoted him as Vice - 

Principal with effect from 25/06/2004, but they did not give effect 

03/03/2004 on which date his juniors were promoted. His juniors were 

promoted vide Order No. F.7-8/2004-KVS(Estt - I) dated 03/03/2004 and 

Cnntd 

3 rV 
Cl 



hence till date they failed to comply the order of this Hon'ble Tribunal. 

Hence, applicant is entitled to get promotion to the post of Vice - 

Principal for the year 2003 - 2004. 
Copy of the Order dated 28/08/2006 is 

annexed herewith as ANNEXURE - B. 

That the applicant states that in the meantime the persons who were 

promoted to the post of Vice - Principal during the year 2003 - 2004, got 

another promotion to the post of Principal during the year 2004 - 2005. 

During this period 54(Fifty Four) number of Vice - Principal that is, from 

Seniority from 2294 to 3584 got their promotion to the post of Principal. 

Again during the year 2005 —2006, 32(Thirty Two) Vice - Principals were 

promoted to the post of Principal who is junior to the applicant. 

That the applicant states that had the authority duly considered his case in 

due time, he could have promoted to the post of Principal during the year 

2004 —2005, and hence the respondents should promote the applicant 

notionally to the post Of Principal during the years 2004 - 2005. But the 

respondents promoted him to the post of Vice - Principal vide their order 

dated 28/08/2006 with effect from 25/06/2004. Being aggrieved, the 

applicant preferred one representation dated 01/12/2006 stating his claim 

as Principal. In the said representation, the applicant stated in details about 

his claim and how he has been deprived from time to time, in spite of his 

eligibility and seniority position. Be it stated here that during the pendency 

of his earlier Original Application, all the promotion were made, and 

hence he also submitted several representations earlier which were 

specified in this representation. 

Copy of the representation dated 01/12/2006 

is annexed herewith as ANNEXURE - C. 

That the applicant states that after the said representation dated 

01/12/2006, the Dy. Commissioner (Admn), vide Letter No. F.19-

211(13)/2004 - KVS (RPS) dated 2 1/12/2006 informed that as he did not 

worked as Vice - Principal at least one year, he was not eligible to be 

considered for promotion as Principal. 

Contd............. 
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Copy of the Letter dated 21/12/2006 is 

annexed herewith as ANNEXIIRE - D. 

That the applicant states that against the said letter dated 2 1/12/2006, he 

submitted one representation dated 22/02/2007 to the Dy. Commissioner 

(Admn), Kendriya Vidalaya Sangathan stating that the said letter has been 

issued with malafide intention ignoring of the order of this Hon'ble 

Tribunal and reiterating that the contents of his earlier representations 

claiming that his promotion for Vice - Principal occurred due in the year 

2003 - 2004 and for the post of Principal 2004 - 2005. It was also stated 

in the said representation that the 33 1 /31x1 % quota for the promotion to the 

post of Principal is not applicable in his case only. He also mentioned that 

his late promotion to the post of Vice - Principal is not his fault. But till 

date the respondents has not replied to the said representations. The 

applicant personally approached to the office of the Dy. Commissioner 

(Admn) and on enquiry he came to know that his case would not be 

considered at all. 
Copy of the representation dated 22/02/2007 

is annexed herewith as ANNEXURE - E. 

That the petitioner states that there is no fault of his own, whether it is due 

to the fault of the respondents, he got the promotion lately after the order 

of this Hon'ble TribunaL He also states that it is not fact that he has not 

worked one year in the post of Vice - Principal in as much as he worked 

in the higher post that is, as Principal for more than three years at different 

spell of times which may be highlighted as below - 

Officiate as principal at K.V. Masimpur (Assam) for one and half year in 

different spells. 
Principal on deputation at K.V. Karimganj (Assam) for 2 years from April 

1993 - November 1994. 

Principal on deputation at K.V. Tuli (Nagaland) for 6 months. 

Officiate as Principal at K.V. GCCRPF Manipur.6 months. 

Principal on deputation at JNV Cbkitong Wokha Nagaland of NVS for 1 

year. 

Contd............. 
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(1) I/C Principal at K.V. Loktak (Manipur) for 6 months. 
(g) Principal Gr.Il at K.V. Gulmarg for 2 months w.e.f 04/09/2006 to 

31/10/2006. 

(xi) That the petitioner submits that if he was promoted in due time to the post 
of Vice - Principal as well as Principal, he could have retired from service 
as Principal and accordingly his pensionary benefit would have much 
more than the present. He also states that there is no bar for the 
respondents to give the notional promotion to the post of Vice - Principal 
for the year 2003 - 2004 and as Principal for the year 2005 —2006. The 
applicant also states that there are number of juniors who had less that one 
year experience were considered and promoted in the year 2004 —2005 as 
Principal. 

That being aggrieved with the attitude of the respondents 
the applicant approached this Hon'ble Court again' filing this application 
on the following grounds - 

S. GROUNDS: - 
For that the actions of the respondents in depriving the applicant from the 

pensionaiy benefit as a post of Principal without any reason is bad in law 
and is liable to be quashed and set aside. 

For that the authority while considering the case of the applicant did not 

make a thir assessment and the conclusion arrived at by taking into 
consideration extraneous matters not related to the performance of the 
applicant in his services and as such the impugned action is bad in law and 
is liable to be set aside. 

For that the action of the authorities in promoting juniors to the applicant 
is violative of principle of equal opportunity and as such the same is bad in 

law and is liable to be set aside. 

For that the action of the authorities in replying to the applicant's 
representation dated 01/1212006 is not proper as many juniors who had 

Contd............. 
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promoted in the post of Vice - Principal/Principal having less work 

experiences than the applicant is bad in law and is liable to be set aside. 

For that the action of the respondent is illegal, arbitrary and whimsical and 

hence is liable to be set aside and quashed. 

For that the action of the respondent is against all canons of law and 

natural justice. 

For that the action of the respondent is against the fair play of 

administrative of justice and is liable to be quashed. 

(VI1I) For that the actions of the respondent are violative of Fundamental Rights 

of the applicant as has been guaranteed under Article 14, 16 and 21 of the 

Constitution of India. 

6 DETAILS OF REMEDIES EXHAUSTED: - 
That the applicant states that he has availed all the remedies as stated in 

paragraph 4 of the application but 1iIed to get justice and hence there is no other 

alternative remedy available to him other than to approach this Hon'ble Tribunal 

by filing this application. 

MATTER NOT PREVIOUSLY F1LED OR PENDING WITH ANY 

OTHER COURT: - 
The applicant further declares that he has not filed any application or writ 

petition or suit regarding this matter before any Court or any other bench of this 

Hon'ble Tribunal except as stated in paragraph 4 nor any such petition or suit is 

pending before any of them. 

REFIEF SOUGHT FOR: - 

Under the facts and circumstances stated above the applicant prays for the 

following reliefs: - 

(i) 
	To set aside the Letter No. F.19-211(13)/2004 - KVS (RPS) dated 

2 1/12/2006 sent by the Dy. Commissioner (Admn), Kendriya 

± 
	 Contd............. 
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Vidalaya Sangathan, 18 - Institutional Area, Shaheed ut Singh 

Marg, New Delhi. 

To direct the respondents to promote the applicant notionally to the 

post of Vice - Principal with effect from for the 2003 - 2004 and 

then promote notionally to the post of Principal with effect from 

for the year 2004 - 2005 that is, the year on which his juniors were 

promoted and accordingly fix the pensionary benefits. 

To pass any other order or orders as Your Lordships may deem fit 

and proper. 

Cost of application. 

9. iNTERIM RELIEF PRAYED FOR: - 

Under the facts and circumstances stated above, the applicant does not 

pray for any interim relief. 

10 ................................... 

PATICULARS OF I.P.O: - 

(i)LP.ONo. 	:- 	2't ( 	 O3 

(ii) Date of issue :- 

(ill) Payable at 	:- 

LIST OF ENCLOSURES: - 

Contd ............. /Verification 
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VERIFICATION 

I, Shri Gautam Giri aged about 61 years, resident of 

.......................... 
District c .. . S•°- 'do hereby verif,' that the statements made in 

paragraphs 1 to 12 of the application are to true to my personal knowledge and the 

submissions made therein, I believe the same to be true as per legal advice and I 

have not suppressed any material fact of the case. 

And I sign this verification on this the 7 'i'- 	day of AW9 2007, 

Guwahati. 

Date: 1-5 ,107  

Place: 

SIGNATURE 
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A-NNIXOF&E 

IN THE, CEITTAL 	NITIAT1V TRIBUNAL 

Origin ApplicaTion No. 42 ni 2001 

o ni ( 'liw : This liic 1st, day of August. 2006. 

}lon'ble Sri 1.V. Sachidanandan, ViceChairma.l. 

The lion'ble Sri Gaut.ain Ray, AdmiilistratiVe Member. 

Sii ,Gai 1  tam Gin, 
Post Graduate Teach (Geogra4ly) 
Kndriya Viclv&aya, Loktalc, 

Manipur - 795124. 	 .. Applicant 

Advocate Sun G.K.BhatthCharYY 

- Versus - 

1'. 	leiidniy Vidyalaya Sangatlian, 
irough its C jjfl1SSOfl&, 

Institutional1 Area 
,bahed Jeet. Siugh iVlarg, 

New Lli -11001 . 

2. 	ssist.ant. Commissi0fle 
e'ith'iya Vidyalaya Sngathen, 
egional Office, Silchar Region 

H 	t ospial Road, Silchar- .1. 	 ... Respondents 

By Adkocate Shri M.K.aiflJdk • \ 
) 

z7 / 
The applicant is a Post Graduate Teacher (PGT) working 

in Kendriya Vid alaya, .Maiipur. He submitted that he is qualified 

and has gained 10 years experience in recognized schools fr the 

post &f PGT as per recruitineilt rules. Fle t\iliulls all the ternIs and 

coriditions for the post f Vice Principal as per .amnded rules for 

recru.tment of Vice incipl The reqiremei1t for. Vice ncipal 

was 1sc' made 50% ivarl. Hcwever " by letter dated 109,20O3 

ttestei . 

&  D 
Zvvolta~- 
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	 while. calling for particulars of eligible POTs it was only mentioned a 

Mas.ei Deiee in one of the suL'jectb i the ehgibthty criteria Since 

'the applicant fulfills all the eligibility criteria for the post of Vice 

Principal his' name was appeared at sLNo. '2292 but his case was 

not considered, He also submitted represeiltatLon which was not 

consjdered. Aggnievd by the said action the apphcant has tiled this 

I 
, 

Q /. 

\\ 

.4 eking the Ibilowing relief 

Z14lt s, thereibre, prayed that Your rdship 
would he pleased to admit this application call for 
the entire records of the. case, ask the, respondents 
to show cause as to why the impugned order dated 
3 3 .2004 rrnexuVTI) so 1tr as . it. relathd to 
proitiOt1fl€ 

the post graduate TeacheiS junior to 

the applicant to th post of V,ic-PrinciPth 

sU1)erse1l the claim of the applicant 5hould not 
be set aside and as to why a directibfl should not 
be issued to promote the applicaiit to the post of 
Vice Principal and after perusiflg the cause shown, 

d hearing ,he parties set aside the 
if 'any, an  impugned order as prLyed for, ..and direct that the 
applicant be pràmoted •o the postfVice.PniiP 
from the date his juniors were so promoted aiTid or 
pass such drder/ orde"aS Your LordshiPs may - - 

deem fit and proper(,/ 

The respondents have tiled a. detailed, written statement 

ndinQ that the name of the applicant was not forwarded for 

of Vice Principal in 2003-04 ii1ce he does 
fl-le ITs

requii.ed11I 	
However, the .suequent DPC meeting held on 

9.2 .0 his name was considered and he was found unfit and 

therefoie he was not; romo ted. as Vice Principal. This is because 

thereiaS a penalty 
imposed against the applicant 16.3.99 and 

TherefOre, there is rio merit in the claim o'the applicant. 

As a conseqUCi of the disc'i1liflaIY action penalty was inposed 

againSt the applicailt which is usufied as per law. 

H. 

2. 

con 



I 	9.2. 

qual 

19 

3 	
Heard Mr G.l<.BhattaCilYa, learned seior counsel.for 

the applicant and Mr M.K.Ma1Udar, learned couisel for the 

respol idents. Learned couiie.I for the applicant subutted that 

thoi1 two :ena1 ties were aheady linposed aga1st the applicant 

the yeal' i)99 and 2OO, the first one came to an end on 

200. (ieci uctioll of pay). Penalty imposed on 2003 was only 

ce1julle, which has no consequences as far as the prornot On iS 

concerned. The counsel for the respondents further submitted that 

sinc the committee which evaluated the case of the applicant had 
/ 

veected the claim of the applicant there is  no scope for aiy further 

corisideratiOI. However, when the matter came up for hear'T'g , we  

have given, due consideratiohl to the arguments advanced by the 

co1usel for the parties, evidence and the materialS placed on 

record, Now the crux point centered round on the issue whether 

the pplicant is fit fr promotion to the post of Vice Prliicill or not. 

The respond.eTitS UflSCL wi ccd efloLigli to produce the record 

retlig to the unutes of the selection conunittee' and the ACRs of 

the ipplicant. In the inhilutes of the connn,ittee which was held on 

- many candidates have been evaluated by the committee. The 

aiit has no disptte with regard to the compet11CY of the 

attee 
 the 
who made the assessmflelt. While assessing  

Tication, ACFs and other details regarding the fitness of the 

Principal is concerned, the applicant's name also has been 

dered whiøh is at sl.No42 in the list 
and seii No.2292 

med 
therein. Admittedly the bench .imnarks for that Vice 

Prinipals gradation Is 'Good'. The conuthtt assessed the 4 years 
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cus reccrd and the ACl-s which are Good in all the years as 

1)n ; 

.;Ver 

the app bcant is concerned but the only reason that has been 

for declaring him unfit izl the last column is the minor 

i of censure is'ued on 1] 03 Learned counsel for the 

submitted that censure cannot be a reason for rejecting 

tional prospects of a candidate. It is. also well settled 

paitiiin of law that "the censure cannot be a reason for rejecting 

and 

• 	a:splic 

pro 

IdI 	%\taken 

(1 	,4'•;;? 	/Vice i 

— 	the fa 

Princi 

of promotion." 

We are of the considered vir that reason of censure to 

idered for declaring, the ajplicant as unfit is illegal and for 

ison denying of pLolllotic'n to the applicant is riot justified 

i e1c-i e, weset 'd the 113 iduig of the Coninuttee that the 

it is unfit and declare that the: applicant is entitled to be 

Dd as Vice Principal. Hower, since he has not actually 

hai ge as Vice Principal atvl discharguiig the duties of the 

licipal tiLl iiow he will be entitied'for the notional benefit. In 

s and circumstances lie is entitled to get promotion as VIce 

d on the date the other candidates are promoted 

We also direct the respondents to promote the 

it as Vice Principal forthwith sine he is retiring in the 

f October 2006. 

T R U E a 	OrigInal. Application is allowed. In the 

if 	,ircuins aiices no order as to Cost. 

lip 

__•* r  
Cent:l f" 

- 

SW/VICE Q1AIR'lN 
Sd/•B 	(*) 

attested Oy 
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MEMORANDUM 

Shri Gaufam G (
ri,P61 (Geog) Kendriya VidyaI00 SIIc1ar 

is hcrcb, promoted 

to the post of VICEPRINCIPAL in 
the pay scale of Rs. 7500-25012000/ and 

initiall' Posted in Kendriya 
Vidyal0 Gulmarg as Princip0l Gradeli 

2. 	He may Canvy his 
aCCePfahCC/COn 	Within iO days from the date of receip 

f this offer to KVS (HQ) 
quoting the above refretice 

through his Princip0i widr 

intimati0 to the off1c of AsSjst0tit Commissioner Rc90Q; 
Office concerned also. If 

lhc offer is acceptable he may 
Join at the place of Posting 

mentioned in Paragraph 1 

above id+5 
by .9.2ooó after availing 

the minimum Joining time as admissible under rule. H will be treat to have beer promoted noflon0 to the post of 

Vicepr inc jpa i 
from 256 2004 the date on whjc 

hi immediate junior Shrj K.K Mathr joined a 

Yice - Princjp0l on promotion 

His 
pay in the above time scale of pay i.e. Principal 

will be fixed as per 

	

provision f FR 22(I)() 	
as appljcaJ to the 

ernp1o05 of KVS. So he will hove an 

optio (1) to have the pay fixed fro, the 
date of promotion OR (ii) to have the py 

fixed initi!Jy at 
the stage of time scale of the new post above The Pay in the post 

Presently leld 
which may be reff?<ed on he dote of accrual of next icrement in the 

scaic of pay of lower grade 
held byhim The option haII be exccjsed by him within 

onc month from the date of Joining on promotion 
a VicePrincipai in Kendriya Vidy0l00 

and option j onc e exercised will be final and 
the same should be submitted to the Commissioner Regional Oificecoflcerred 

In case he does not want to 
accept prafllofio n  to the above post, he shoId 

make a wrii-ten request to the 
appointing 

authority declining the same settin
g  out 

reaso 5  for such refusa) 	Refus a l of promotion will entail no fresh 
offer of promolfon 

being made o him for 0 period of FIVE 
YEARS from the date of refusal 	He, on 

eventual proto1jon  to the above post will lose seniority vis0,15 
erstw;iile juniors 

promoted to he above post Carlier ,  irrespective of the facts whether the post in 
5. 

ques'tion S 
filled by selection or seniority .  

This prmot ion is subject to The 
condtl0 that no disciplinary case 

is Pending 
against him and h is not under currency of any penally .  \ I 	

(RAJVIR SING.l) 
y, COMMI5S±OER (PER) 

) 	

FOR JOINT COMMISSIONER (AbMN) bI5TRTc)rrION 

Shri 6autn Gin, P61 (Geog) !(V 
ThePrinciraj k'.V, Silchar. 

3 	The 	~(Jammu .

ommiss(oncr V5 

4 

..51!Crlar 

Ii- may be ensured 	th&l- no disciplinary Case is 
pending against him and 
also that lie is not under .  

/ curr, of any Penalty 

attested b 
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Vhe Commissjone, 
iendriya Vidya1ara Sangathan, 

4ew Delhi. 

Sub: Reminder - Request for promotion to the post of Principal in respect of Mr.G.Giri, Ex- 
Vice-Principal/Principal Gr.II, K.V. Gulmarg at Tangmarg even after retirement reg. 
Seniority 1'b.2292 in PGTs. 

Ref.: My earlier representations dt. 08.08.06, 05.09.06, 17.10.06 & 30.10.06. 

Hon'ble Sir, 

Kespecttully once more I would like to pray few words for your sympathetic reconsideration 
and to pass valuabM order even after my retirement for promotion to the post of Principal. 

That since thy joining as PRT, PGT and Vice-Principal /Principal Gr.II in 1978,1982 and 
2006 respectively I Ihave not only produced a laudable result of 100% with quality in Board Classes 
as a teacher but I have also performed the duty as a good administrator in the uncontrolled situation 
of the KVS and N\S specially at K.V. Tuli (Nagaland) and JNV Chukitong of Wakha (Nagaland) 
which were the beypnd control of KVS and NVS authority. I have discharged the duties efficiently 
and to the entire satisfaction of the authority. I have made the situation of the above said Vidyalaya 
in such a way that ny Principal can service there in a peaceful manner which can be enquired by 
your authority Dr. Vj.K.Agarwal, Education Officer, KVS(Hqrs.) , the then Principal of K.V. Tuli. 

The highlighf of my administrative experience are submitted below: 

1) 	Officiate :b5 Principal at K.V. Masimpur(Assam) for one and half year in different spells. 
Principal on deputation at K.V. Karimganj (Assam) for 02 years from April 1993 - 
Nov.1994. 	 b 
Principal on deputation at K.V. Tuii(Nagaland) for 06 months 
Officiate as Principal at K.V. GCCRPF Manipur 06 months. 
Principal on deputation at JNV Chukitong Wokha Nagaland of NVS for 01 year. 
I/c Principal at K.V. Loktak (Manipur) for 06 months. 
Principal Jr.II at K.V. Gulrnarg for 02 months w.e.f. 04.09.06 to 31.10.06. 

Hon'ble Sir it!  is my great pleasure to inform you that rare PGJ/Vice-Principals are having 
such type of administrative experience who. have been promote.d to the post of Vice-Principal! 
Principal in the year 2003-04 to 2005-06 and so on respectively. 

Hon'ble Sir it us further submitted that many PGTs junior to me have been promoted to the 
post of Vice-Principa/Principal since .2003-04 to 2005-06 and I have been deprived of .for such 
opportunity even after my number of earnest requesf. I am to furnish below the juniors who have 
been promoted to diffrent cadre of post, year wise ignoring my name for your kind reference. 

i) 	During 
(from 
During 
(Senio 

ir 2003-04 : 70 PGTs have been promoted to the post of Vice-Principal 
irity No.2294 to 2494). 
.r 2004-05 : 54 Vice-Principals have been promoted to the post of Principal 
No.2294 to 3584) 

Atptedj?Y 

Advbcat. 
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iii 	Jiri.ng .2004-05: 100 PGTs have been pronioted as Vice-Principal ( Seniority No. in 
PiiTs as it is not given in right to information act by KVS authorities. 

iv) 	Dtiring 200506 : 32 Vice-Principals have been promoted as Principal (Seniority No. 
in PGTs not given in right to information act by KVS authorities. 

Hofble Sir, it is pertinent to mention here that inspite of my repeated representations/request 
since 2003.my nane has not been considered for promotion and as such compelled me to knock the 
door of Uon'bie  CAT for Justice and after a long .gape of 02 years due to technical problems, the 
Hon'ble CAT has assed an ordr on 31.07.06 which is reproduced as under: 

"We are othe considered view that the reason of censure to be considered for declaring the 
appointment as unfit is illegal and for that reason denying of promotion to the applicant is not 
justified and therefore, we set aside the finding of the Committee that the applicant is unfit and 
declare that the applicant is entitled to be promoted as Vice-Principal. However, since he has not 
actually takn chare as Vice-Principal and discharging the duties of the Vice-Principal till now he 
will be entitld for the notional benefit. In the facts and circumstances he is entitled to get promotion 
as Vice-Principal on the date the other candidates are promoted ( notionaily). We also direct the 
respondents to pronote the applicant as Vice-Principal forthwith since he is retiring in the month of 
October 2006." 

In light bfth 
Gulmarg (J&JK) as I 
same station on acco 
to promote nie to ti 
Guidelines so that 1.1 
is painful to submit 
me. 

Thereftre, or 
promote me as Pri 
31.10.06 so that I ma 

Thanking yoi 

above orders I was promoted to the post of Vice-Principal and posted at K.V. 
:incipal Gr.II inspite of ignoring the Central Govt./KVS Rules to post at the 
nt of LTR. Since my joining as VP!Gr.JI, I submitted repeated representations 

post of Principal and post me at KV Silchar under LIR of KVS Rules! 
.ay not face any problem to get my retirement benefit as early .as possible but it 
lat no action has been taken in this regard and nOthing has been intimated to 

more I request your kind honor to kindly consider my humble request to 
ipai before my juniors even after my retirement on superannuation on 

not be in financial hardship of pensionbenefits. 

Yours faithfully, 

çuoutam Gin) 
Ex-Principal Gr.II , K.V. Guimarg 

Seniority No.2292 in PGTs 
End: As above. 

Attested by 

catø. 



F. 19-21 t(13)/2004-KVS (.RPS)/ 

A/XRF 	H 

Kendriya Vidyalaya Sangathan 
18 Institutional Area, Shahid Jit Singh Marg 

New. DJhi - 110016 
Tel: 26858570 1   Fax No. 26514179 
Website: jr.jrw.kvsangat.han,n1c.in 

FAXISPEED. POST 

Dated: - p12.2006 

- 

Shri Gai.f tam Gin, 
Ex-Principal Grade-Il, 
Kendniyk Vidyalaya, 

Subject 
	Promotion for the post of Principal even after retirement - case 

of Shri Gautam Girl, Ex-Principal, Grade-Il, Kendriya 
Vidyalava, Gulmarg, 

Sir, 

I ahi to refer to your representation dated 1.12.2006 on the subject cited 
above atd to inform you that as stated by you, you joined as \Iie-Prmcipal on 
promotidn on 4.9.2006. As per Fecnütment Rules 33.1/3% post of Principal are 
filled by promotion on the principle of merit with due regard on seniority from 
amongst Vice PrincipaliPrincipal Grade-Il who have rendered a minimum of five 
years in endniya Vidyalayas of which at least one year should be in the wade of 
Vice Pnncipal Since you have not worked as Vice Pnneipal for at least one year, 
you were not eligible to be consi&red for promotion as Principal -' 

- 

Yóurs faithfully, 

(Dr. M.M. Swami) 
Dy. Commissioner (Admn) 

Attested by  

A 



4A)A)EX ORE 

The Deputy C 
Kendriya Vid 

' 	I 8,Institution 
Shahid Jeet S 
New Delhi 
Sub: Remai 
Ex-Principal 

Ref.: i) $4y eat 
ii) Your 

Hon,ble Sir, 
With rc 

receive your le 
ignoring orden 
under back log 
and reference. 

Myol 
My pr 
05 as 

isioner(Admn.) 
a Sangathan, 

Marg, 	
-c2 -oL 

er request for promotion to the post of principal in respect of Mr.Goutam Girl, 
r. II ,K.V. Gulmarg 

representations dated 8-8-06,5-9-06,17-10-06,30-10-06,1 - 12-06 and 2-1-07 
'letter NO.F.19-21 1(13) 2004-KVS (RPS) dated 21-12-06 

nce to the subject cited above under reference (i) the undersigned is surprised to 
dated 2 1-12-06 under reference (ii) which is wiitten with malafide intention 
the Hon,ble CAT .Once again I would like to request you to consider my promotion 
icy of promotion of the KVS. The following facts are submitted for consideration 

iority No. amongst the PGTs is 2292 
ion is due as Vice-Principal in the year 200304 and as Principal in the year 2004-

KVS Promotion Rules as my juniors promoted. 

It is submitted that since my request was not consider due to malafide intention of KVS I compelled 
to knock the dor of Hon ,ble CAT in the year 2004 for Justice and the Hor,ble CAT passed the 
valuable Orders to promote me as Vice Principal and Principal respectively with retrospective effect as 
my juniors hav got. 

It is regretted td say that you have set a side the orders of the Hon,ble CAT by which I am entitled to 
get my promotipn to the post of V.P.& Principal respectively w.e.f 25-6-04 as my Juniors with 
notional effect .The PGTs have been promoted to the Post of V.P. and Principal considerably by the 
DPC of KVS fcr the year 2003-04 and 2004-05 ignoring my name It may be mentioned that in your 
letter dated 21-12-06 refered to above quoted the Recruitment rules 33 1/3 % for promotion to the Post 
of Principal is n'ot applicable in my case only. It is submitted that I joined as Principal Grade II on 4-9-
06 at K.V .Gulniarg on promoted w.e.f 25-6-04 with notional effect by the Hon,bk CAT as my 
juniors have, wAs not my fault.lt is the fault of the K.V.S. who have not considered my case for 
promotion to thpostofV.P.and Principal in the year 2003-04 &.2004-05 respectively. 

It is also .sulipitted that rare PGTs /V.P. who have been promoted to the post of V.P. & Principal 
has better experinced than me. 

Therefore once again I request you to kindly comply the orders of the Hon,ble CAT and pr9mo .tè 
me as Vice-Printcipal from the year 2003-04 and Principal from 2004-05 above my juniors have beé?i 
promoted. : 

Yours faithfully 

(Goutarn Gin) ' 
Ex-Principal. Gr.I1 
K.V.Gulmarg 

Address for corrésnondence: 
Shivaji Lane ,Hàilakandi Road, 
P.O.RangakhariSilchar-788005. 
Copy for kind lilformation and necessary action to: 

The Cmmisioner, KVS, New Delhi 
The Joint Commissioner (Admn.)KVS, New Delhi •A 
The Ch1ièf Grievance Officer ,KVS(F1qrs)New Delhi 	t9d 	(cIitam Gin) 

- 
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Court officer. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

O.A. NO, 115 OF 2007 

Sri Gautam Gin 

.... Applicant 

 —Vs — 

Union of India & Ors. 

.... Respondents 

IN THE MATTER OF : 

Written Statement filed by 

the Respondents 

AND 

IN THE MATTER OF : 

The Assistant Commissioner, 

K.V. Sangathan, Guwahati Region, 

Guwahati. 

The humble Written Statement on behalf of the 

Respondents are as follows :- 

1) 	That I Sri Uday Narayan Khaware, the 

Assistant Commissioner, Kenctniya Vidyalaya Sangathan, 

Guwahati Region, being authonised by the Joint Commi-

ssioner (Admn.) KVS Respondent in this Original 

Applicatiôn and supplied with Para Comment, I have 

gone through the content thereof. I am competent 

to file this written statement on behalf of the Respon.-

dents they being official Respondents. I am fully 

acquainted with the facts and circumstances of this 

case, 

contd.... p/2. . 
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• 	2) 	That at the outset, it is submitted that 

the Respondent Kendriya Vidyalaya Sangathan is an 

autonomous organisation registered under the Societies 

Registration Act (XXI) of 1860) fully financed by the 

Govt. of India, Ministry of HRD, New Delhi.to cater 

to the educational needs of children of Transferable 

Central Govt. employees including Defence Personnels 

by providing common programme of education. The main 

objectives of the Sangathan are to develop Vidyalayas 

as Model in the context of national role of Indian 

education to initiate and promote experimentation in 

the field of education in collaboration with CBSE, 

NERT and allied bodies and to promote national 

integration. 

At present 971 Kendriya Vidyalayas including 

three abroad and 18 Regional Offices are functioning 

across the country. The Chairman of Kendriya Vidyalaya 

Sangathan is the Union Minister of HRD. The Joint 

Secretary (SE), M/HRD, Govt. of India, is the Vice-

Chairman, KVS. KVS is headed by the Commissioner. 

The board of Governors consisting of Eminent Educationists 

and Administrators from all over the country decides 

the policies and the guidelines of the Kendriya Vidya-

laya Sangathan. The service conditions of the Kendriya 

Vidyalayas employees are governed by the rules inco-

porated in the Education Code *  

contd.... p/30 
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3) 	The deponent states that the aflegationJ 

averments which are not borne out of record are 

denied and not admitted. Any averments/allegatiOn 

which is not specifically admitted hereinafter is 

deemed to be denied. 

4) 	That the deponent begs to apprise that the 

grievence of the Applicant is that the applicant has 

filed this O.A. before CAT Guwahati, seekina nptionaL. 

promotion to the post of Principal. In this connection 

it is submitted that the promotions in the Kendriya 

Vidyalaya Sangathan are regulated in terms ofKVS_ 

(Appointment, Promotion and Seniority) etc. Rules, 1971 

as amended from time to time. Shri. Gautam Giri retired 

Principal Gr.II had filed an 0.A. No.142/2004 in the 

CAT Guwahati Bench regarding his promotion to the post 

of Vice-Principal. 

The Hon'ble CAT Guwahati bench vide order 

dated 1.8.2006 passed the order for which operative 

part is reporduced as under :- 

'We are of the considered view that reason 

of cesure to be considered for declaring the applicant 

as unfit is illegal and for that reason denying of 

promotion to the applicant is not justified and there-

fore, we set aside the finding of the Committee that 

the applicant is unfit and declare that the applicant 

is entitled to be promoted as Vice-Principal. However, 

since he has not actually taken charge as Vice-Principal 

contd.... p/40 
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and discharging the duties of the Vice-Principal till 

now he will be entitled for the notional benefit. In 

the facts and circumstances he is entitled to get 

promotion as Vice-Principal on the date the 

Accordingly, CAT Guwahati Bench orders were 

complied. The offer of promotion to the post of Vice-

Principal was issued to Shri Gautam Giri vide this 

office Memorandum dated 28.8.2006. He will be treated 

to have been promoted notionally to the post of Vice-

Principal from 25.6.2004 - the date on which his 

immediate juniorShniK.K. Mathur joined as Vice-Principal 

on promotion. He has joined his duties as Principal 

Gr.II at Kendniya Vidyalaya Gurlmarg (J&K)00, 

He has retired from the service of the Sangathan on 

31.10.2006. 

Shni Gautam Giri vide his representations 

dated 1.12.2006 and 22.2.2007 respectively requesting 

for promotion to the post of Principal. The same was 

examined and he was informed that as per Recruitment 

Rules 33.1/3% post of Principal are filled by promotion 

on the principle of merit with due regard on seniority 

from amongst Vice-Principal/Principal Gr.LI who have 

rendered a minimum of five years in Kendniya Vidyalayas 

pf whjch at least one year should be in grade of Vice- 

Principal. Since Shni Gautam Giri has not worked as 

Vice-Principal for at least one year, he was not eligible 

to be considered for promotion as Principal as intimated 

I 

contd.... p/S. 
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vide this office letters dated 21.12.2006 and 15.6.2007. 

Therefore, there is no merit in the applicant's case 

which may be dismissed. The parawise comment of the 

O.A. are submitted as under :- 

PARA WISE COMMENTS : 

5) 	That with regard to the statement made in 

para 4(i) the respondents says that these are matter 

of record and does not forward any comment. 

o) 	That with regard to the statement made in 

para 4(1) it is stated that as per KVS (Appointment, 

PromotIon, Seniority etc.) Rules, 1971 as amended from 

time to time circulated vide this office letter dated 

5.7.2001 for promotion to the post of Vice-Principal, 

a PGT should have obtained at least 50 % marks in 

14aiter's degree. The applicant was not eligible for 

promotion to the post of Vice-Principal during 2003-04 

as he possesses only 49.6 % marks in master's degree. 

7) 	That with regard to the statement made in 

para 4(111) it is submitted that the condition of 

h&ving atleast 50 % in master's degree was relaxed for 

promotion to the post of Vice-Principal vide Office 

Memorandum dated 22.8.2003. Accordingly the name of 

the applicant for promotion to the post of Vice-

Principal was considered by the DPC in its meeting 

held on 9.2.2004 but the DPC recommended him UNFIT 

based on his service records. 

contd.... p/6. 
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That with regard to the statement made in 

para 4(iv) and (v) it is submitted that as per Hon'ble 

CAT Guwahati bench orders dated 1.8.2006, Shri GauEam 

Giri was offered promotion to the post of Vice-Principal 

vide this office memorandum No. .F.7-8/2004-KVS(Estt.I) 

dated 28.8.2006. The applicant will be treated to have 

been promoted notionally to the post of Vice-Principal 

from 25.6.2004 - the date on which the applicant's 

immediate junior Shri K.K. Mathur joined as Vice.Principal. 

That with regard to the statement made in 

para 4(vi), (vii) and (viii) it is submitted that the 

applicant joined as Vice-Principal (Principal Gr.U) 

- on 4.9,2006. As per Recruitment Rules 33.1/3 % post 

of Principal, are filled by on promotion on the principle 

of merit with due regard on seniority from amongst Vice-

Principal/Principal Gr.II who have rendered a minimum 

of five years in Kendriya Vidyalayas of whicha at least 

one year should be in the grade of Vice-Principal. 

The representation dated 1.12.2006 of the applicant 

was considered by the respondent and vide this office 

letter dated 21.12.2006 the applicant was informed 

that the applicant had not worked as Vice-Principal 

for at least one year, the applicant was not eligible 

to be considered for promotion as Principal. 

contd.... p/7. 
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10) 	That with regard to the statements made in 

paras 4(ix) to (xi) it is submitted that the represen-

tation dated 22.2.2007 of the applicant was considered 

by the respondent. The applicant was informed vide 

this office letter dated 15.6.2007. The question 
...... 	........... 	...... 

raised by the applicant in para (xi) that many juniors 

who had less that one year experience were considered 

for promoted in the year 2004-05 as Principal is not 

correct as no. regular Vice-Principal/Principal Gr.II 

having less than requisite experience were considered 

for promotion. 

That with regard to the grounds setforth in 

this application from para 5.1 to 5.viii the respondents 

states that the grounds are not tenable in law. The 

fact already stated in reply to the proceeding paras 

4.1 to 4.xi. It appears that the Applicant's claim 

has been considered in the light of the existing rule. 

That the Respondent have considered the case of the 

Applicant with full honour to the judgement of the 

Hon'ble Tribunal. The action of the Respondents are 

as per law. The action of the Respondent is in order 

and there is no malauide and discrimination in this 

action. 

contd.... p/80 
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VERIFICATION 	 BcflGh 

I Shxi Uday Narayan Khawarey, Son of Shri Jagat Narayan Khawarey, aged 

about 48 years, presently working as Assistant Commissioner in the Regional Office 

of Kendriya Vidyalaya Sangathan, Jawahamagar, Khanapara. I am one of the 

Respondent do hereby verify that the statement made in paragraphs i , 

are true to my knowledge and those made in 

paragraphs 4()' tO(r) are based on records I have not suppressed any 

material fact. 

	

And I sign this verification on this the day-of 	y , 2007 at Guwahati 

DEPONENT 
Place: 

Date : 	/' /67 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GIJWAHATI 

(An application under Section 19 of the Administrative Tribunal Act' 1985) 

O.A.No. 	115 	/2007 

	

Shri Gautam Gin 	 Applicant 

- Versus - 

Union of India and others 

Respondents 

INDEX 

SI. No. 

1 

2 

3 

4 

Particulars 	Page 

Rejoinder 	1 - 3 

Verification 	4 

Annexure—F 	5 . 

Annexure — Gsqy 	-  11 

Filed by: 

Advocate 



I 

;t1 VU1;kt 
	 4 

CeriLAai 	IA;,Liie 	bui.l 

TWt 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

O.A. No.115/2007 

Shri Gautam Gin 	 Applicant 

- Versus - 

Union of India and others 

Respondents 

IN THE MATTER OF: - 

Rejoinder filed on behalf of the applicant. 

The Applicant above named MOST RESPECTFULLY begs to state as 

follows: 

That the Applicant has been served with a copy of Written-statement filed 

by the Respondents and after going through the same, have understood the 

same contents thereof. And hence, I deny all the statements which are not 

born on the records may also be deemed to be denied. 

That with regard to the statements made in Paragraphs 1, 2, 3 and 5 of the 

Written-statement, this Applicant has no comment. 

That with regard to the statements made in Sub-paragraph 1 to 3 and 4 of 

the Paragraph 4 of the Written-statement, this deponent has nothing to 

state in as much as the same are matter of records. But the Applicant 

denies the statement made in Sub-paragraph 5 of Paragraph 4 of the 

Written-statement, in as much as the Applicant states that in which case 

the Old Amended Rule is applicable. The Amendment Rule came in force 

çwc 	— Yc 

	 ontd........ 
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with effect from 05.07.200 1 and hence, the employees who have been 

appointed after the date, the New Amended Rule is applicable. The 

Applicant was appointed under the Respondents on 22.10.1982 and hence, 

the Old Rule is applicable and as per, the Old Rule the essential 

qualification for the Post of Principal is as follows: - 

"44. (ii) Principals 

Essential Qualifications : (i) Master's Degree with at least 45% 

marks in any of the subjects Mathematics, Physics, Chemistry, 

Zoology or Botany, English, Hindi, Sanskrit, History, Geography, 

Commerce, Economics. (ii) University Degree or Post graduate 

Diploma in Teaching/Education, (iii) 3 years' experience in a 

recognized Higher Secondary School or College, and (iv) working 

knowledge of Hindi and English. Desirable : Experience in 

organizing seminars, in-service courses, symposia, educational 

conferences, sport rallies, and cultural and literary meets". 

The Applicant also states he was fuiiy eligible for 

promotion as per the Old Recruitment Rule having his marks 49.6% in 

Master Degree. It is pertinent to mention that the Respondents Authority 

had illegally deprived his due promotion to the post of Principal out of 

which number of juniors was also promoted, had the Applicant was 

promoted, he would have completed more than 1(one) year in the Vice-

Principal post and would have promoted to the post of Principal along 

with his juniors in the year 2004 - 2005. 

List of persons who were promoted to the post of 

Vice-Principal for the year 2003 - 2004 is annexed 

herewith as ANNEXURE - F. 

List of persons who were promoted to the post of 

Principal in the year 2004 - 2005 is annexed 

herewith as ANNEXURE - 

4. That with regard to the statements made in Paragraphs 6, 7, 8 and 9 of the 

Written-statement, this deponent denies the same and reiterates all the 

statements made in the relevant Paragraphs of the Original Application 

Conid........ 
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and also statements made in Paragraph 3 above. The Applicant reiterates 

that as per the Old Rule, 50% marks in Master Degree are not applicable 

at all. In spite of that the Respondents ignored the Old Recruitment Rule 

and deprived him his due promotion during the year 2003 - 2004. But 

after the Judgment of this Hon'ble Tribunal in Original Application 142 of 

2004, the Applicant was notionally promoted with effect from 25.06.2004, 

though he is entitled to get promotion with effect from 03.03 .2004 that is, 

the date on which other juniors were promoted. It is also to be stated here 

that as per the Old Recruitment Rule 1(one) year working experience as 

Vice-Principal is not essential. 

That with regard to the statements made in Paragraph 10 of the Written-

statement, the Applicant deny the same and reiterate all the statements 

made in relevant Paragraphs of the Original Application. He also states 

that he has obtained more than 1 (one) year experience as has been stated 

in the Paragraph X of the Original Application and hence, he should have 

been considered for the post of Principal more so, when most of his 

juniors were promoted to the post of Principal and when the Applicant has 

no fault. 

That with regard to the statements made in Paragraphs 11 and 12 of the 

Written-statement, the Applicant deny the same and states that there is a 

legitimate claim of the Applicant to the post of Principal in as much as, he 

should not be suffered for the fault of the Respondents themselves. 

Contd ........ /Verfication 
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VERIFICATION 

I, Shri Gautam Gin, son of Late Shivanandan Gin, aged about 61 

years, resident of . 	. 44.d&, 	NQr,. HkJ,vn 	P.O. - 

, in the District of ..... , do 

hereby verify that the statements made in Paragraphs 1 to 6 of the above are to 

true to my personal knowledge and the submissions made therein, I believe the 

same to be true as per legal advice and I have not suppressed any material fact of 

the case. 

And I sign this verification on this the 	4t_- 	day of February 2008, 

Guwahati. 

Date: o • ô 	 -7i41,1 
SIGNATURE 

Place:  
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promotion to the po 	o:f' 

PRESENT K.V. 

No.1 Haiwar 	' 
No.2 Gaya 
Bariar jodhpur 
No. 1 Armapur. KanpUr 
Tagore Garden 
Tinsukia 
CL. Town DehradUfl 
No.2 Chakeri' 
KanpUr 
JhalaWar 
bC Nunamati 
No.4 Gwa1ior,  
Tagore Garden 'I 
Jharodakal9fl, 
NAD Aiwayd 	I 
AndrWeS Gàflj 
Gomoh  
13SF Ilazari' Bagh! 
Rai BareillY 
No.1 GCF'JBP, 
NTPC Dadar 
Sec-8.RK Pua'm 
MathUra Cant. 
No.1 Sirsa 
SitapUr 
Thgore Garden'  
Amjhore 	. 
No.2 flhopal 
Mhow 	I . 
No.1 roorke".. 
GandIhinaga1 
Cantt. 
No.3 •Gwa1iOr'"' 
No 	AFS Jodhp\r :'• 
ONGC Mehsafla 
ErnkU1am....:.,.. 
Balasore 
KeltrOfl nagrH'. 
No.2 PathaflOt ; '..:' I 
No;2 Agra 
No.2 JAL Bai'i.'.Y' 

D1?C gaded the f01owi'flg UCTS as 
ed benchlflal}k and recommended their 
ncpal 

NO. 

1641 Smt. Asha 	11a11'lOLI.'V. 

1842 Sb 	K.K. Shukia 
2092 Sb 	Jail Gopal 
2189 Sb 	OS.' Yadav 
2190 Smt. Hadhu Dhilofl 

2193 Sh. U.S., 	Bhandari 
2193-A Smt. Chitra AggarWal 
2 1 9'! Wi. 3. P, 	Upruti 

2201-A Smt. Sadhria 	i1it:t:al 

2202 Dr. I'LP, 	Gupta 

2208' Sh. D.K Saraswat 

2212 Sh. S.B. 	God 
2213 Sb. RK Singh GahiaWat 
2220 Smt . Soma Abraham 

2225 Smt:. Janak D. 	Mutreja 

2 2 2 5 - A Sb. B.N. 	Pandey 

2226 Smt. G. 	Tiwari 
2234 Sb. Narsingh Dixit 
- Dr. (Smt. ) 	U.R. 	Gupta 

2236 Smt. Tripta Kumar 
2237-A Smt Ravi Kiran Jha 
2238 Sb. A.K. 	Ehatia 
2239 Wi , v t'S 	Rg1iaiv 
224 . Arc1itfla 	Daya 1. 

22 ,12 1 3 m L ]4axm I 	ha 	ztk r . 	bna ii 

2 2 4 4 S ii . K . 	s I 	1 

2246 Sb. 0. P. 	C1iOi1bey 
S h , K U 1. I 1 U S  b a ii 

2254 DL 	. 	(1;mt: . ) 	Pushpa 	1.ata 
Sli a 

2255-A Sb, RameshWar Prasad 

2262-A Sb. J.R. 	Kuihari 

2267 Sb; L.N. 	Goswaffli 

2268 Smt. SreekUmari C.H. 

2289 Asboka Gupta 

229 Smi:. P. 	SbyamIla 

2295 Sli. A. P. 	l4lsbru 

2299 Sb. A. K . 	Ratbi 
2301 Smt:. K. 	Deb 

/ 

i- 

Attested by 	
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ADVOCATE 	 , ' 



• 	 .. 	. 	. 	. 

/ 	. 	 ,... . 

P 

2:30/ 
2309 

I 2311 
,'- 3. 	. 	2312 

• 	 0  4. 1  2313 
• 	.. 

 
23119 5.1 
2320 

`2325 
V48. 234 
_d9j 	-/. .236 

.2337 
• 	. 	i•• 51 . . 	.-: 2340 

..52. 2343 
2355 
2356 

t-S 5 . 2362 
5'6. 2363 

'57. 2368 
8, 2370 

2371 
2374-A 

Gl. 2375 
Ai'2. 2381 
6Th. 2386 

2387 
2388 

6IS. 2390 
2401 

v6S. 2404 
1-169. 2405 

0. 2406 
:. 2417 

JA.2. 2419 
2422 
2425 

I 	 •,• 2431 
. 	2432 

-/7. 	. 2433-A 
2435 
2439 

4o. 2441 
ei. 2442 

t-62. 2446 
2447 

vS4 2448 
5. 2450 

- 

_,87 . 2453 
8. . 	2454 

4..89. 2466 
2473 
2475 
2478 
2481 
7482 

'1 cA-' 
jç 	.. 	 •• 	..,..•....... 

4• ''• 

0,, 	 '.'•'!'•.;'' 

Niu:.i l. QIl3IIII): 	 Boncjadubj 
Sb. R.K. Awasthi 	Barrackpore Army 
Sb. 	13.5. 	Yic1av 	 T.alchar. 7(I.e)4/- 
Sb. 	13. 	Ramakri.shniah 	Sonepur(preseritly 

working as 
Principal in 1.V. 
Sonepur on depu. 

Sh. 	D.D. 	Kumar 	 Hazaribagh...,.  
Smt. S. Bhandari 	 INS Mandovi 
Sh. 	R.P. 	Singh 	 Khagu1 
Smt. Pushpa C.M. Joshi 	Solaur 
Smt. Chandra Rekha 	Bharatpur 
Sh. 	V.S. MurtIly 	 Mascow 
Smt . JayEinthi flamachandran Arakkonam 	- 
Smt . Goota Setbi 	 Srigunyanagar 
Sb. 	13. 	Pawar 	 . Mhow 
Sb. 	P.C. Gupta 	 1o.2 Agra 
Smt. . P. Saxena 	. 	Karera 
Smt. Pushpa Verma 	' 	Shimla 
Smt. C. • Pant 	 OFD Dehradun 
Dr.(Smt.)Malathj Devi P 	. Ernakulam 
Dr. PSN Yaclav 	. 	IFFCO Phulpur 
Smt Raj Aggarwal 	 133)50 Lucknow 
Shri RD Sharma 	 Cooch Debar 
Smt R. 	Sharma 	 li), jain 
Dr. Ram Karan 	 NTPC }3aclarpur I Smt Kalawati Singh 	 Muzaffarpur 
Sb NK Pandey 	 flajgarh 
Sb 13K Yadav 	 NI)A Pune 
Smt Usha Rani Sbai'ma 	No.4 Gwalior 
Sb KK Sinha 	• 	 Mathura Cantt 
Dr. R. Sunderraj 	Malleshwaram 
Sh Satyapal singh 	 OF Muradnagar 
Sb CR Yadav ' 	

0 • 	No.1 GCF Jabal ur 
.Sh PK Agarwal 	 0 	 14o.2'Jammu' 
ShiL. flajkumari Sharma 	Karnal 
Sb Parkash Kapse 	 No.3 Gwalior 
Sh UP Singh 	. 	FCI Taichar 
Sh V Pulsule 	• 	 No.1 Sagar 
Sh KB Soriawane 	0 	 9 BRD Pune 
Sb MP Singh 	 Tagore Garden 
Sb Kiran Dliody 	 N0.3 ,Gwalior 
Sh SL Kabra 	 Eklinggarh 
Dr. RN Prasad 	 OF Katni 
Sint Satya Garg 	 N0.2 DCW Patiala 
Smt Preni Bala t' 	 No2 Delhi Can1t 
Sb AK Pande 	 Ujjain 
Sb AK 1)alpati ... CRPF Amerigog 
Smt V. Janaki 	 933RD Pune 
Sb CR Kapoor 	. • 

	 0 	No.1. 	Aiwar 
Sb Yasmeen Shaheed 	Gole Market 
Sivankutty Nair PB 	AFS Trivendrum . 
Dr Smt Jaswant Minhas 	Nagrota .I. 
Smt Meera Chaturvedi 	No.1 Faridahad 
Sb PC Pradhan 	 Kokrajhar 	0 

Smt Saroj Gupta 	 AFS Gurgaon 	I. 
Sb RD S ingh. 	 Bhu arh C a n t t ' 
Sb VN 	 IZI 	. 	 9 Chandigarh 
•0 	 CHt.i 	Ur J 

LIMMiO 	
•0 .......... 
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2488 	Shri Ratan Singh 
96. 	2490 	Sh Akhar Abbas 

2191 	Sh VP Tarar 
2191 	Smt R. 	Raiiia 

.sc Cateqory 

1: 	3813 
	

Sh IUK Lornra 

Sh Kris1in 	copail 
Smt I. Nandwal 
Shri Katiilesh 	Kunar,  

!'IR bucj 	1 Ia 
Sli hN aui 
Sh DL Ram 
Sb DL Ghawri 
Sb UR Moghwal 

(V.K. GUPTA) 

Sriit: 1311rL I Do\i., Riria 

(K. K. 	 - 
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ADVOCATE 

.3787 
3854 
3884 
3922. 
4008 

HODAL) 

I 'v tI4 

LtH 

ec8 Rohini 
Jyotipuram 	II 
No.4 	Delhi Cant 
NIPC Badarpur ' 

APS Sarsawa( 'o 
deputation as,, 
Principal in ' 
JNV Bhagar 
Mainpuri) 	. . 

No. 1 	IIDK' Dohraduh 

Sec-B RIK PuraL 
ISP 	Nasik 	. • 

No 1 Agra 
No.1 Jaipur  
Faizabad .Cantt V. 
No.1 DehuRoàd 
No.1 	Udaipur.: 
Deoli 

(TEJ SINGH) 	f 
CAIRAE) 

WT 

T4 

I) 
Tq', 	

1 

.._.._L._.__.__..._._fiij':: t 	t 	:..' :.' •. 
• 	

. 	 : 

1 

I Ill 

..' • 

1 
:I 
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AmAir XUP. - Gi 
i:;iit 9f.VJce-Principalswho have been Dromol dtjIjpsf o f PrinciDal durinü 2flfl4_C 

- Sl.No. Seniority No. (as Name of Vice-Principal 
PGT) 

01 1797 Shri Vijay R. Pardeshi 
 02 1603 

Smt

K .  
03 1305 Jmt U.J. John 
04 	

. 1510-A [hri R.N. Sharrna 
05 	_ ± ShrV.N.Poy_____ 530_ 
06 1644 Smt. Geetci K. .Pruthi 
07 1685 1 Shri G.P. Wahi 

 1732 rshri P.K. Bhatio 
 1746-A Shri G.N. Tiwarj  

I Shr'i B. Prasad____ 10 1762 
_i- 

12 1766-A .Shi B.L. Vyas 
13 1769 Smt. Porno 5ood 
14 1771 Smt. Uma Gautarn 

 1798 Shri N.S. Ramachcindran 
  1799 I Smt. T. Issac 

17. ____ 	1805 	.1 Smt. Neelirna Verma 
18.  1817 Km. S. Bahuguna 
19  1889 	I Smt. Madhu Gautarn 
20 1903-A Smt. Archaria Maheshwari 

Shri S.P. Sharma .21  1909-A 
22 1912 Srnt. M. Pudra 

1923 • 	 23 Shri U.b. Naiwani 
24 1928 Shri A.K. Koushal 

.j_ 932 >5hrL.N.&upta  
3198  Shri kfarirom 

27 	
( 

3254. Shri P.P. .Singh 
28 3605 Dr. P.N. Pam 
29 3630 Shri G.S. Aryo 
30 3847 Shri Sahdcv Singh 
31 28/87 Smt. Savitri bevi 
32 16/88 Shri I.R. 	Basaragade 
33 3518 ShrI Jainti Prosad 
34 ..... Shri PrabhuSin9h 

• 35 
- - ShriS. Krishna 

36 3069 Ms. M.P. Kujur 
48/88 Smt VeenaT,rke 

D1 
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ANXUE 

who have been promoted to the post of Principal during 
2005-06 

Sr. No. Sen. Name of the 
- No.(As P61) 	 Vice-Principal 

(1) (2) - 

(3)  1489 SQ.PpuIa 
 1901 Sh. Padmanav Panda 
 l851-A 

_____ 
5h. R.A. Kha 	 1  1859 Sh. S.K. Join 	 -1  1876 Sh. V.K. Tiwarj 

 1959 Sh. M.L. Poliwaj 

8. 1965 br. P.D. Pande 
• 	 9. 1990 Kum. Chandra Pont 

10 1994 Smt.Madhububcy 
11 2010 Sh. V.P. Shukki 

 2019 Sh, P.C. Joi, 
 2025 br. P.P. Join  
 2028 Sh. J.C. Joshi 
 2029 Smt. Sudho Kaushcil 
 
 2057 Sh. P.C. Sharma 

• 	 18. 2058 Sh. S.K. Kaushjk 
19. 2062 Sh. M.Kyas 
-c------ -—-9rJ ItS9  

• 	 21. 2081 
 V _V.Padrnanabhan 

 ?9 Sh.P.K.Sharma 
 -. 	2094 Sh. K.K. Goyal 

24,  j 	2097 Sh. bbPs Shaktowat 
25. 2106 Sh. V.T. Shrma 
26.12114 br.P5 
?7, I 	2116 Sh. TNN Nomboodiri 

2128 Sh. b.K. Tya9i 	
. 29 2129 Sh: baro9a Pondey 	 • 30 

• 	2131 Sh. P.P. Sin9h 

Lin, 

31 2132 
V 	 V  

Sh. K.P. Tripathi 
32 2135 Sh 	Ved Prakash 

- 	2135-fl 
- 

5h, S.K. Vohra I cet 
/ 

V 	
L: I 

• 	V 	 ................ 
34 	.•.•.• K.G. ••.. 

Smt N ishaYadav L .. 36 • 	2149 Sh. P.N. Sinha 
37. 2150 Sh.5.P.Sharma 	

- 

Gt11 ench 
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 2157 br. A.P. Jena 
Sh. P .S. Chau}ian  2160 

 2161 Sh.I.V._Pandy 
 2167 5hPraksycrn Lal 

42: - 	 2092 Sh.Jai&op&______________________________ 
43.  2189 Sb. 0.5. Yadav 
44____ 2193-A Smt.ChitrarwaI 

 2197 Sh. JP tipreti  
 2201-A 

2202 
Smt. 5ad}'ian 	Mitt&_________ 
Sh.M.P.Gupth_______  47.____ 

48, 2208 Sh. b..Saraswat 
  2213 Sh. P-K.5in9hGahwaf.  
  2221 

 2225 
Sh. C.P. Sharma 

Smt. Jcinak bularj Mutreja 51, 
 2225-A Sh 	B. NPandey  

Sh. G. Tiwari  2226 

 2244Sh.B:K.Sin9h  
2245  Smt. J&shree Gupta 

57, -- 	--.-.- 2251 .-.-- 	.--."-- br.(Srnt.)N. 	evi .  

58. 2254  
...--.-,.-- -.----- 

- 

Smt.P.L._Sharma_______  
59,  2255-A Sh. 	amshwar Prasad 

 2262-A 
2268 

Sh. J.I. Kuihari  
 Smt.C,M. Srkuinarj 

2294 
 2295 Sh.A.P. Mishra  
 2299 Sh.A.K. Pathi 

2301 6 5. 
--  Smt.poeb 

66: 2313 Sh. b.b. Kumar 
67... . 2321 Sh.R.N.Choubey 
68. 2319 Ms.S. Bhandari 

Singh 
70 2325 Ms 	Pushpa CM Josh, 

 2330 ShJ.K. bwivedi 
 2334 Smt.C. Pekha 
 2340 Ms. Geeta Seth____________  
 2343 ShJ. Pawar 
 2355 5h.PGuptQ  

mt.Pushpa Verma _ • 22 
 2370 	

... 
5h.P.N.s. Yadav 	 a: 

 2371 Ms.RaJ Agarwal 
 2386 ... .. Smt.Kalawatj Singh 	1 

Sh.N.K.Pandey 
81. 2392 ..........-- ..-.- 5h.V.r, Yadav 	 - 



Iw- - 

4 

- 

Sh.BL 	Paman 
 

3582 Paswan 
 

3593 Sh. Bachnn Prasad 

86 
3610 5h. J.S.Kharadja 

 ShAg Mau!ya I 

 
 

3671-8 Sh. Mohan Lot 

 
3718 Smts 

 
3728 Sh. Vijay Kumor 

92 
3915 .Sh. Sanf La! Korun 

93. 
4012-A tr.P 	Prasad 

-- Sh.K.L. Chaudhary 

95 Sh A LMehr 
bevi V....  

Smt. S. Chaudh 

98. ShSK 	Lath 

99 
- - Sh. bOlchahfd Madhuba f 

100
.. 

. 
Smt.5ugakh00 bo9ra 

101 . 

3969 Snit.c. Omar 

102. -- Sh.bs Meshram 
-- Sh.s • p 	Pam 

104 
 

- - 

br. Porn Chandro 

 Sh.G.p• Mandape 

TT[t 
!3ench 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH : GUWAHATI 

O.A. NO. 115 of 2007 
Sri Gautam Gin 

 Applicant ' 

 -Vs - 

Union of India & Ors 
Respondent 

IN THE MATTER OF 
Written statement filed by the Respondents 

IN THE MATTER OF 
Reply to the Rejoinder filed by the applicant 

-AND- 

IN THE MATTER OF 
The Assistant Commissioner, K. V. 
Sangathan, Guwahati Region, Guwahati. 

The humble written statements on behalf of the Respondents are as follows: - 

That the Respondent stites that by filing this rejoinder the endeavor of the 

applicant to establish the rule applicable to his case of promotion to the post of Vice-

Principal is not a new matter to be decided by this Hon'ble Tribunal at this stage for, 

the Applicant was promoted to the post of Vice Principal Grade-TI with effect from 25-

06-2004 incompliance with Hon'ble CAT's order passed in O.A. No. 142 of 2004. 

The Respondent states that the statement made in Para-3 of the Rejoinder 

regarding applicability of the Rule is misconception of the Applicant and the 

statements made in subsequent Para-4, 5 & 6 of the Rejoinder, all are 4ii4 and 

Respondent stand by the written statement already filed. 

The Respondent further states that the amended rule came in force with effect 

from 05-07-2001 and the Applicant's case of promotion became due on 2003. For 

shortage of mark in Master degree his case was not forwarded to the D.P.C. for 

consideration.fn 2004-05; his case was considered by D.P.C. but recommended unfit. 

However, this Hon'ble Tribunal white dealing with the matter of promotion of the 

applicant, in O.A. No. 142 of 2004, have came to a finding that he is entitled to get 

promotion on the date the other candidate are promoted (notionally) and as such the 

case of the Applicant was considered on the basis of Hon'ble CAT, Guwahati Bench 

orders dated 0 1-08-2006, Shri Gautam Giri was offered promotion to the post of Vice 



1- 

, 

	 N 

Principal. In the offer of promotion it was mentioned that he will be treated to have 

been promoted notionally to the post of Vice Principal from 25-06-2004, the date on 

which his immediate junior Shri M. M. Mathur joined as Vice Principal on promotion. 

The name of Shri Gautam GIn, (-rotircd Vice PrincipaW has been placed at S. 

No. 84-A in the Seniority list of Vice principal showing position as on 01-04-2006. 

Shri Gautam Giri retired from the services of the Sangathan on superannuation 

w.e.f. 31-10-2006. 

As regards the promotion to the post of Principal it is submitted that as per 

Recruitment Rules 33.1 /3% post of Principal are fi1d by promotion on the principle of 

merit with due regard to seniority from amongst Vice Principals who have rendered a 

minimum of five years in Kendriya Vidalayas of which at least one year should be in 

the grade of Vice Principal. The applicant had worked as Vice Principal for less than 

one year. The Applicant was not eligible to be considered for promotion as Principal. 

There appears to be no discrimination in the matter of promotion of the 

applicant so the basis of claiming notional promotion again to the post of Principal is 

devoid of any merit. 

VERIFICATION 

Contd... Verification 
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VERIFICATION 

I Shri Uday Narayan Khawarey, Son of Shri Jagat Narayan Khawarey, aged 

about 4years, presently working as Assistant Commissioner in the Regional Office 

of Kendriya V idyalaya Sangathan, Jawaharnagar, Khanapara, being authorized by the 

Respondent do hereby verified that the statement made in paragraphs  

are true to my knowledge and those made in 

paragraphs 	4 	are based on records. 
3o(d.o-y U 5it& 

And I sign this verification on this the df ... ..... 200at Guwahati 

tr Jr1 

DEPONENT 
Place 

Date  


